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No. F-B-4-03-2017-2-V-(18).—In exercise of the powers conferred by Section 80-B of the Registration Act,
1908 (No. 16 of 1908), the State Government, hereby, remits the fees chargeable on the lease deed of the reallotted
land in favour of M/s Sukh Sagar Food Private Limited, Katni with the lease rent and premium as deposited for lease
deed dated 25 June 2011 of the same allotted earlier for establishment of the industry.

By order and in the name of the Governor of Madhya Pradesh,
S. D. RICHHARIA, Dy. Secy.
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